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MEMORANDUM OF UNDERSTANDING (MOU) 

THIS MEMORANDUM OF UNDERSTANDING (MOU) IS MADE ON 

THIS DAY……….(MONTH), TWO THOUSAND & EIGHT, BETWEEN 

THE SNG MERCANTILE PVT. LTD. HAVING ITS OFFICE AT 4/3, C 

ORIENT ROW KOLKATA- 700017 (HEREINAFTER REFERRED AS 

"SNG") OF THE ONE PART AND MEDICAL POLLUTION CONTROL 

COMMITTEE HAVING ITS OFFICE AT 21. 

 

E- BLOCK, PANKI KANPUR (UP)- 208020 HEREINAFTER BRIEFLY 

("MENTIONED AS "MPCC")  OF THE SECOND PART. 

Whereas a contract for treatment of Bio-medical waste in various 

zones of Uttar Pradesh has been awarded by the UP Health System 

Development Project (hereinafter briefly mentioned as UPHSDP) to 

SNG vide NOA No. UPHSDP/04- 05/SCB/HWM/NAO/GKP/1890 

Dated 15.06.2006, 

AND 
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Whereas the SNG has approached MPCC to Form an SPV (Special 

Purpose Vehicle), as a joint venture Co. to carry out the obligations 

under the aforesaid contract in respect of Gorakhpur Zone, on the 

terms and in the manerarprovided in the aforesaid NAO No. 

UPHSDP/04-05/SCB/HWM/NAO/GKP/1890 Dated 15.06.2006, a copy 

of which has been supplied to MPCC alongwith the copy of the 

Contract dated 14.08.2006 including the General Conditions and 

Special Conditions thereof; 

AND 

Whereas the SNG and MPCC aforesaid have mutually agreed for 

forming the aforesaid joint venture for the above mentioned purpose; 

on the following terms:- 

1- The SNG and MPCC have mutually agreed and hereby declare 

that for executing the aforesaid contract for Gorakhpur Zone the 

SNG and MPCCCC will form the joint venture company as a 

SPV (Special Purpose Vehicle) and have also agreed that the 

responsibilities of the SNG, MPCC and the proposed SPV to 

successfully execute the order in question in Gorakhpur Zone 

shall be  

Such as are being mentioned hereinafter. The consumables in the 

contract will be supplied by SNG only. 

2- Upon the formation of the SPV i.e. the joint Venture Co. the 

assets (including plant and machinery) of the MPCC shall be 

transferred to the SPV for carrying out the order of the UPHSDP 

for the treatment of the Bio-medical waste under the said 

contract. 
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3- The contract awarded by UPHSDP to SNG shall, in respect of 

Gorakhpur one be assigned to the SPV for its que execution, 

with the written approval of UPHSDP, in terms of clause 20.1 

page No-30 of Bid document under the heading of 

"ASSIGNMENT SNG & MPCC shall be owner of the assets of 

CB MWTF at Gorakhpur in the ratio of 70:30 per cent 

respectively. 

 
4- Adequate manpower including technical staff for operating the 

plant at CB MWTF Gorakhpur shall be provided by MPCC, and 

the SPV will execute the contract with the plant and machinery 

and the manpower so provided to it. 

 
5- The technical training as and when necessary to the manpower 

employed on the plant shall be arranged by MPCC. 

 
6- While providing manpower to the SPV, the MPCC will observe 

the relevant? Govt. rules and regulations. 

 
7- The SPV will operate the plant duly adhering to the rules, 

regulations and guidelines of various authorities including 

Pollution Control Board and the Govt. of Uttar Pradesh. 

 
8- The SPV shall be paid @ of Rs.4.70 (Rupees Four & Seventy 

Paisa Only) per billable bed to be passed on to MPCC for 

operating the plant in the allocated zone, by SNG out of the 

remuneration it receives from UPHSDP under the said contract. 

This raio will be applicable for five yours or till SHG's Contract 

with UPHDSP which over is earlier. 
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9- The MPCC and the SPA shall carry out the entire obligations 

under the aforesaid contract between the SN und UPHSDP for 

collection of waste of all Hospitals including PHCs and CHCs of 

Gorakhpur Zone and management thereof. 

 
10- The MPCC will be responsible for maintenance of the 

plant, opera treatment and disposal/management of the waste 

(which includes the collection of the waste from the hospitals of 

the Zone) through the SPV in the letter and spirit of the NAO 

dated 15.06.2006. The staff of the MPCC made available to the 

SPV shall also be responsible for the liaison with all concerned 

authorities and hospitals in respect of Gorakhpur Zone. 

 
11- The SNG shall pay an amount of Rs.49.66 lakhs (Rupees 

Forty Nino Lakhs Sixty Six Thousand Only) to MPCC for forming 

the SPV. 50% of the aforesaid amount of Rs.49.66 lakhs shall 

be paid by SNG within 15 days and the balance 50% within 90 

days of the signing of this MOU. 

 
12- The SHG and MPCC will provide necessary funds at 

70:30 ratio to the SPV to upgrade the existing CB MWTF at 

Gorakhpur to bring it up to the specifications of the UPHSDP 

under the said NOA dated 15.6.2006. 

 
13- The operation cost @ of Rs. 4.70 (Rupees Four & 

Seventy Paisa Only) per billable bed shall be paid within 30 

days after the completion of every month. However, the 
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payment to MPCC is subject to receipt of payment from 

UPHSDP on back to back basis." 

 
14- This contract will be valid for five years or till the life of the 

contract with UPSHOP whichever is earlier and shall be 

reviewed in every July of the Calendar year. After the 

completion of the contract or in case of dissolution of SPV - 

whichever is earlier, the assets transferred to SPV shall revert to 

SNG and MPCC in the ratio of 70: 30 respectively. 

 
15- In case of any inconsistency between the terms of this 

MOU and the contract awarded by UPHSDP to SNG vide 

Contract dated 14.08.2006, the terms and conditions of the said 

Contract dated 14.09.2006 shall prevail and all the parties shall 

abide by that. 

 
16- The terms of this contract shall not, in any manner, dilute 

or defeat the objects or conditions of the aforementioned NOA 

dated 15.6.2006 & Contract dated 14.08.2008. 

Force Majeure: 

A- Neither SNG nor MPCC shall be liable against each other for 

failure to meet contractual obligations due to Force Majeure. 

 

B- Force Majeure Impediment is taken to mean unforeseen events, 

which occur alter signing of this agreement including but not 

limited to strikes, blockade war, mobilizations, revolution or riots, 

natural disasters, acts of God, refusal of licence by State / 
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Central Government authorities, in so far as, such an event 

prevented or delays the contractual party from fulfilling its 

obligation. 

 
C- In case the Force Majeure conditions continue for more than 60 

days, both parties shall discuss the effect of such conditions on 

the agreement and mutually decide the course of action to be 

followed to carry out the contract with UPMSDP dated 15.6.06. 

 
D- This MOU will come into effect from the date of its signing by 

SHG and MPCC. 

 
E- In case of delay of payment by BNG to MPCC beyond 90 days 

this MOU shall become null & void and notwithstanding the fate 

of the relations between SNG, MPCC or the SPV, the duty to 

carry out the obligations under the NOA dated 15.6.06 & 

Contract dated 14.08.2006 shall squarely rest upon the SNG. 

However, the payment to MPCC is subject to receipt of payment 

from UPHSDP on back to back basis." 

Disputes: 

1. Arbitration: In case of dispute between the parties Le. SNO & 

MPCC the matter shall be referred to Arbitrator jointly agreed 

by both the parties and such Arbitrator will have sitting at 

Lucknow and settle the dispute in terms of Arbitration & 

Conciliation Act 1996. The Award made by Arbitrator shall be 

binding on the parties. The expenses of arbitration shall be 

borne by both the partes equally. 
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2. Jurisdiction: 

The dispute if any between the parties shall be subject to 

Jurisdiction of Civil Court of Gorakhpur Only 

THE PARTIES HAVE EXECUTED THIS MEMORANDUM OF 

UNDERSTANDING. 

(MOU) IN DUPLICATE ON THIS DAY OF                          2008 IN 

THE PRESENCE OF 

WITNESS INDICATED HERE IN: 

For and on behalf of       For and on behalf 

SNG Mercantile Pvt. Ltd.     Medical Pollution Control 

Committee 

Signature               Signature 

Name: Kamlesh V Naik        Name: Dr. Vinay Kumar 

Verma 

Date:            Date: 24.02.08. 

Place:             Place: 

Lucknow 

In the Presence of       In the presence of 

1. Signature:              1. Signature: 

Name: A P Patil       Name: MOHIT SHARMA. 

2. Signature:                        2. Signature: 

Name:                         Name: Umesh 

Kumar Srivastava 
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ANNEXURE P/ . 
UTTAR PRADESH POLLUTION CONTROL BOARD 

Ref. No. F49688/C-6/B.M.W./48/9UP/14  Dated: 07.10.2019 
 
To,  
M/s Medical Pollution Control Committee  
D-33, UPSIDC Industrial Area 
Distt- Sant Kabir Nagar. 
 
Sub: Grant of Authorization under (Bio Medical Waste Management 

& Handling) Rules, 1998. 
 

Dear Sir,  
 

Please refer to your application dated 26.06.2014 in connection 

with (Sic) cite above. Your application for grant of authorization has 

been scrutinized and the officers the Board have inspected your 

hospital. On the basis of inspection report the State Pollution Control 

Board grant authorization for a period upto 31.12.2015 with the 

following conditions:- 

 
1. The Authorization shall comply with provisions of the 

Environment (Protection) Act, 1986 and the rules made 

thereunder. 

 
2. The Authorization or its renewal shall be produced for 

inspection at the request of an officer, Authorized by the 

prescribed authority.  

 
3. The Authorized person shall not rent, lend, transfer or otherwise 

transport the Bio-Medical waste without obtaining prior 

permission of the prescribed authority.  

 
4. It is duty of the Authorized person to take prior permission of the 

Board to close down the facility.  
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5. Bio-Medical waste shall not be mixed other waste.  

 
6. Bio-Medical waste shall be segregated into containers/bags at 

the point of generation in accordance with schedule-II. Prior to 

its storage, transportation, treatment and disposal. The 

Containers shall be labeled according to schedule-III. 

 
7. No untreated bio medical waste shall be kept stored beyond a 

period of 48 hours.  

 
8. You shall submit an annual report to the U.P. Pollution Control 

Board in from H by 31st January ever year. And include 

information about the categories and quantities of Bio Medical 

waste during the preceding year. 

 
9. You shall maintain record related to the generation, collection. 

Reception storage, Transportation, treatment and disposal and / 

or any form of handling of Bio-Medical waste in accordance with 

rule and guidelines, all records shall be subject to inspection 

and verification by the Board at any time.  

 
10. It is within the power and functions of U.P. Pollution Control 

Board to modify revoke the terms and conditions of 

Authorization and issued under the Rule 7 (8) of the Bio-Medical 

waste (Management & Handling) Rules 1998. 

 
11. The incinerable Bio-Medical waste shall be safely sorted at an 

isolated storage place and safely transported for incineration.  

 
12. You are hereby directed to comply the stipulated above 

mentioned conditions and submit the compliance report and 

steps taken in this regard within a month so that capacity of the 
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facility may be verified failing which the authorization may be 

revoked and necessary legal proceeding shall be initiated.  

 
13. You will install ETP to treat the leachate generated during 

collecting/ storage of biomedical waste.  

 
14. The Bio Medical waste shall not be disposal in open place in the 

premises.  

 
15. You will hand over your incinerable Bio Medical waste to 

common bio medical waste treatment facility (CBWTF). 

 
16. The CBWTF shall install shredder and autoclave within one 

month and submit the report to the Board. 

 
17. You shall submit the details of attached Pvt. & Govt. Hospital/ 

Nursing Homes/Clinic etc. alongwith the No. of Beds within 15 

days time after the receipt of this authorization.  

 
18. Conditional imposed vide this office letter No. F48716/C-

6/BMW-48/GKP/14 dated 10.09.2014 are sensitive in your case 

.The Bank guarantee of Rs. One lac (No.1892(LG000414) 

dated 11.09.2014 may be forfeited in case of non-compliance: 

 
Yours faithfully 

Sd/- 
(J.S. Yadav) 

Member Secretary 
 

Copy to:- Regional Officer, U.P. Pollution Control Board, Gorakhpur 
for information and necessary action. 

 
Member Secretary  

   
//TRUE COPY// 
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ANNEXURE P/ . 
UTTAR PRADESH POLLUTION CONTROL BOARD 

Ref. No. H36107/C-6/BMW/48/2019    Dated: 18.05.2019 
 

FORM-III 
(See rule 10) 

 
AUTHORIZATION  

 
(Authorization for operating a facility for collection, reception, 

treatment, storage, transport and disposal of biomedical wastes)  

 
1. File number of authorization and date of issue………….. 
 
2. Shri Vinay Kumar Verma of M/s Medical Pollution Control 

Committee (MPCC D-33, UPSIDC, Industrial Area, Khalilabad, 
Santkabir Nagar is hereby granted an authorization for; 

 
Activity      Please tick  
 
Collection  
Storage 
Transportation  
Treatment or processing or conversion  
Recycling  
Disposal or destruction use 
offering for sale, transfer  
Any other form of handling  

 
3. M/s Medical Pollution Control Committee (MPCC) is hereby 

authorized for handling of biomedical waste as per the capacity 
given below.  

 
(i) Installed treatment and disposal capacity–(Capacity of  

Incinerator-100 Kg/ 
hour, Capacity of 
Autoclave -500 liter/ 
hour & Shredder-50 
kg/hour 

 
(ii) Number healthcare facilities covered by CBMWTF-888 
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(iii) Area or distance covered by CBMWTF-150 Km.RADIUS  
 

(iv) Quality of Biomedical waste handled, treated or disposal.  
 

Type of Waste Category   Quantity Permitted for Handling  
 

Yellow  

Red  

White (Treatment) 6500 kg/day 

Blue 

 

 

//TRUE COPY// 
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